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OA 515/93
RAJENDRA PRASAL SHARMA ... APPLICANT.
| V/s.
UNION OF INOIA & ORS, ... RESPONDENTS .
CORAM ;

HON, MR, GOPAL KRISHNA, MEMBER (J).
HON. MR, O.JF, SHARMA, MEMBER (A).

For the Applicant «eo SHRI K,L. THAJANI ,

For the Respondents veo ———

PER HON, MR, O,P, SHARMA, M:EMBER (A).

The applicant, Rajendra Prasad Sharma, has tiled
this application u/s 19 oi the Administrative Tribunals
Act, 1985, praying that the respondent Nos.l to 4 (all
Govt, iespondents) be dirscted to implemént the judgement
of this Tribunal dated 12,7,93 in OA 480/91 (Annexure A-3),

without any adverse ettect on the applicant., The applicant

“has turther sought a direction that his services should not

be_terminated.in view of the judgement dateda 12,7,93 in

the said 0OA,

2. The tacts of the case are that the applicant nad
earlier tiled an Qﬁ 162/90'against the termination of his
services as cxtra Departmental Branch ?ost Master, By order
dated 22,7,91 (Annexure A-l),tnhis Bench of the Tribunal had

quashed  the order ot removal of services of the applicant,
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In pursuance of the said order of the Tribunal, the
applicant was taken back in service and he is still

continuing as such,

3. After the removal of the applicant from service,
one Shri Pravag Narain’Shanna was appointed to officiate
in place ot the applicant, Once the order was passed
by the Tribunal reinstating the applicant in service, and
- the applicant was freinstated in service, Shri Prayag
Narain Sharma stood relieved frdn his duties., There-upon
Shri Prayag Narain Shamma filed an appiication (DA 480/91)
before this Tribunal, The said application was disposed
of by the Tribunal by order dated 12,7.93. In the
Tribunal's order it was statéd thét there was only an order
that Shri Prayag Narain Shamma should hand over charge to
the applicaent, but apart from that no order in writing
had been communicated to Shri Prayag Narain Sharma termi-
nating his services., In the circumstances, the Tribunal
ordered that Shri Prayag Narain Sharma shoﬁld be considered
égifzzrvice and should be paid the pay and allowances
according to rules; ‘However, tre Tribunal gave liberty
to the respondents to pass order according to law termina-
ting the sérvicas of Shri Prayag Narain Sharma, if necessa-

ry, in writing.

4, At present, in pursuance ot the order of this
éench of the Tribunal in OA 162/90>daued'22.7.91, the -
applicant ié wérking in his originel post and Shri Prayag
Narain Sharma is no longer occupying the post to which

he was appointed:during the period when the applicant
stood relieved from service, At present there is no

cause of action available tothe applicant about which
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he can agitete before thé Tribunal. The applicant has
égught implementation of the Tribunal's order dated 12.7.93
in A 480/91 in the case ot Shri Prayag Narain Sharma,
without prejudice to his own Qapplicagtfs)case and has
furtner sought a direction that nis services should not

be términated while impl@méntiﬁg the Tribunal’s order in
A 480/91. As tar as the applicant is concerned, as
already stated above, he nas been taken back in service

in pursuance ot the order ot the Tribunal in DA 162/90.
The present OA fileda by the applicant is not maintainable,
If any prejudice is caused to the applicant by imp lemen-
tation of the Tribunal's order in QA 480/91 in the case

of Shri Prayag Narain Sharma, the applicant will naturally

have a right to come to this Tribunal,

5. . The prasernt application being not maintainable

is dismissed without any order as to costs,
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( O.p. FHATMA ) | { GUPAL KRISHMNA )
MEMBER (A) MEMBER (J)



